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IN THE .CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.1048/97

Between

Smt. 5.K. Basheerunnisa Begum
and

1. Telecom Commission

rep. by 1ts Chairman
Telecommunications, New Delhi

2, Director General
Telecomminications, New Delhi

3. Chief Genl, Manager
Telecommunications AP Circyle
Abids, Hyderabad

4, Dy. General Manager {ADmn)
office &f the CGMT, Telecmm
AP Circle, Abids, Hydersbad

5. Telecom District Mananger
Kurnool. '

6. Divnl. Engr. (Phones)
Kurnool

Counsel for the applicant

Counsel for the respondents
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-
.

dt.14-8~97

Applicant

Respondents,

V. Venkateswara Rao
Advocate

K+ Roveaundy,

Addl, CGSC

HON, MR, H, RAJENDRA PRASAD, MEMBER (ADMNﬂlEQf&
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0A.1048 /97 _ dt,14-8-97
Judgement

Oral order (per Hon., Mr, H. Rajendra Prasad, Member (Admn,)

Heard Sri V. Venkateswara Rao for the applicant, Mr. K.

Ramulu, to whom this case 18 sllotted, is not present.

1, The facts of the praesent QA are squarely‘covered'by those
contained in OA.777/96 Adisposed of on 18-6-1996 wherein the
entire position regarding the problem of Casual Labourers, and
confirment &f temporary Sstatus on them, followed by regularisation
of their services, has been Giscussed in detail in the light of the
provisions of the relavant scheme, ‘The directions issued in the
said 0A is t¢herefore éo be applicable to this caée as;pell. Hence,
the following order : y

It will‘'be open to the applicant to file a representation to

the respondents for the relief provided that he has been physically
working @s on the date of filing of this application, and provided
aiso thai.sudh a representation i s submitted within four weeks
from today. The respondents shall examine the matter ahd take a
decision as to whether the applicant can be given the reliefs
under the said schemes. 1In case the representation is rejected
eventually the reasons for rejection has to be stated expeditiously
and communicated to the applicant. This may be done within two
months from the date of receipt of such representation in the
Office of Respondent-5, In the meanvhile the applicant shall be
continued to be engaged as before, |
2. In case the applicant comes to entertain any grievance

‘against the decision conveyed to him he shall have the [liberty to

I" ! -
g . fhe
(H. Rajé Pragad)
MembertAdmn. )

Dated ¢ August 14, 97
Dictated in Open Court

reagitate his grievance,
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0 ©,1048/97 & 0.xsZ047/97.

To,
1, The Chairman, Yelecomn,, Coumnission,
Telecomaaications, vew=-ielhi.

2, The drector weieral, lelecomnunicotions,
Hew=. el hi . .
3. The Ciief Lenerul nanager, Telecomnun'cations,«,P.Circie,
. - . . 4
Ldids, ¥werawade

4, The .eputy (eneral «aunacer (ndmn), G/0 THe Cunl,, Telecom
LY

AaeFavizcle iudug, »Y-€Xao G

5., uwhe lelecow “is.rict pasagel, ~aLaool.
6. The uivigional -ngineer (Phoues) «~uxnool,

7. One Copy to ul,/,/€iketeciwarla nuO,.-Uiocste, Cul., iyd.
8. One Lopy to ik ¢renwiull, auwtleccol,,Caly, wyd.

Ogelile Copy tO ink.dsiiciePe (MEidgadin}, CaT., Wya,

10, One Copy to were{d).,viile, ¥

11, Oue . parse COpYe.
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IN THE CENTRAL ADMINISTRARIVE TRIBIMAL
HYDERABAD BENCH ATHYDERABAD
. - ! .

ICE M.G.CHAUDHART
 VICE~CHAIRMAN

D -

THE HON'BLE MK.H.RAJENDRA PRASADsM(A)

THE HON'BLE MR.JU

Dateds [U\- 8 -199Ft o -

0%— / JULGMENT

M.A/R.A/Cul. No,

, Y in
O.A.No.( ‘o («% /o[,) ﬁ
T.ANO. : (Wep. )

Admitged and Interim Directddns

Disposed of with directions .
V- —
Dignissed !

'

Dismissed as withdrawn,
Digmissed for Default.
0Ord réd/Rejected.

NO order as to costs. '
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